CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.8. Ho. L92%/%7
Mew Delhi this the 11th day of December, 1795
HON’BLE SHRI R.K. AHOQJA, MEMBER &)

sh. MNahar Singh

850 Sh. Ram Sanay

RS Vill. Kastali

P.0. Pals, Distt. aligarh

WP e BPPLICANMNT

(By advocats Sh. A.K. Lahaydwmjl

chrough tne Dir
#11 India Radio
skashwani Bhawan

Sansad Marg, MNaew Dslhi

1. unian of India
N

2. The Superintending Engineer

High Power Transmission

&11 India Radio

&ligarh ww e RESPOMUDENTS
(v ddvocate Sh. 3. Mohd Arif)

ORDER (ORAL)

By Hon’ble Shri R.K. Ahooia. Member (&) .z
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Transmission, &ligarh is aggrisved with the action of the

respondents  in not regularising him}kgﬁ one of his jun1U1LU gg‘

oveir-looking his claim. &ﬁ
. Respondsnts  in their reply have stated that

thera were thres vacancies available in which a largs

number of casual 1 raers with temporary status including
the applicant were considered. On the basis oF  that

applicant ocould not be recommencded  for regularisation
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S In the facts and circumstances of this case I
conaider it proper to dispoese of this 04 with a agirectian
rthat the applicant shall be considersd Tor reqularisation

and whan  the next wvacancy is  available with the
espondents in the relevant category. Mo costs.
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